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CENTRAL ADMINISTRATIVE TRIBUNAL . PRINCIPAL BENCH
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Maw Delhi. this 5th day of Apr]

Hon'ble Shiri T.W. Bhat, tembeir (J)
Hon'ble Shiri S.P.Biswas, Member (A)

S.K. Bhatnagar
b 8/\JOJ, R.oK L. Puram i
Mew Delhid - Applicant

(By Shiri K.C.Mittal, Advocate)

1. Secratary
Minisdtry of Defence .
couth Blook, New Delhil

2. CAO & IS (Tring)
Ministiry of Dafence
Naw Delhi

%. Dy. CARO(P)
rMinistry of Defence
Moew Delhi

4. Mir. Subhash K
© Photo Supervils
aF FPD, H Blo
m/Defence, Ne

5. b“tt Director of Estates
- Allotment TB/A section

Dte. of Estates, New Delhi e R
(By Shri Gajender Giri, Advocate)
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_ ORDER
ble Shitl STP. Biswas

This review application is filgd on behalf of
the applicant seeking review of the Judgement and
Qrder dated 3.9.%8. by which 0A No.1623/97 was
dismissed, on  the ground that there 1is an  error

apparent on the face of the record.

7z. Because of the special circumstances elaborated

by the applicant in the RA, we decided to hear both
the parties in the open court after putting them on

notice.
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Z. | We ,have since ocarefully gone through the
avéfmentm made in the RA and reconéidered the
plaadinrs/submissions; made . We fing that the
review applicant 1is only trying to build ‘up his
case on the grounds which have already been ‘taken
Fore giving our decision. It would e
pertinent to reiterate here that the scope of
%e?iew is very_limited. The Tribunal is not vested
with any inherent power of review. It exercises
that power under _Order 47, Rule 1 of CPC which

discovery of a new
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permits review if there is (1

and important piece of ev
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@, which inspite of
diye diligence was not avallable with the review

apiplicant at the time of heairing or when the ordei

$]

pEs mads; (2) en error apparent on the facs of the

record or (3) any other analogous giround.

G . As  pleaded subsequently oy tﬁav review
applicant, on 13.2.96 he'waﬁ very badly dejected
aiid was under lot of mental stress, strain and
tension arising out of his father-in-law’s iecent
death due to which his wifs has been under great
shock and it was just on the verge of mental agony,
imbalanced mind and near psychtric wreck that he

was accosted by Shitl Suphash Rapoor and taken in

he was lured to pen down the dictation given by the

oo. Under the nervous wreck condition, he wrote
AW whatever was  Jdictated. The disjointed,
incohrerent manner and repetitive woirds S0 written

Li

indicated the ewtent _of his mental and nervous

i




o

- ¢ %

‘ breékwdown. e would also submit that the leged

admission of guilt was not voluntary one made in a

fit state of mind, but was - procursd Jecitfully.
The apoplicant, therefore, NowW prays that tThe same
e | treatsd  as withdrawn being illegally procured

because of the circumstances apove.

4. We are not in a position to accept such a stand
at.. this stage. If the details above are tirue ana
o be relied upon, the applicant could have taken
this ground earlier a and approachsd the raespondents
1ona  before. That has not been done. The present

plea is only an after-thought.

5. Thus, we find that the review applicant has not

come  with any wvalid grounds  that would would

warrant review of  our Judgement. The RA .
therefore, deserves Lo e dismissed and we do S0

(S.P “Bl&bﬁa‘ﬂ’// LT N. Bhat)
ﬁﬁﬁggF(HJ . HMember (J)
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